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the Secretary to the Orissa Legislative Assembly. 

These are matters requiring serious thoughts. 	 ¶ 

Admit.Issue notice to the Respondents to show 

cause within 30 days frcm the date of receipt of the 

notice as to why this application should not be allowed. 

Requsites are said to have been filed.Office to verify 

and issue. 

	

	 I 

The question nvolviare-great irnportan 
LI 

interim measure the Chief Secretary to the Govern.. 

merit of Orissa who is a member of the All India Service. 

under the State Government is restrainddfrom passing 

ku  
on 	rmit.in to the Secretary to the Orissa Legislative 

Assembly till 19th June,1990. Mr.Dora wants to get 

the service done through a Special Messenger on Respondênt 
t '; 

N6.2 and 3. Prayer is allowed. Depute on deposit of ,, 

costs wilkich is to be assessed by the Office. 
7/7 

	 9U 

Member (Judicial) 
(Vacation iricharge) 

3 119.6. With the consent given by counsel appearing for 

the parties this case was taken up for hearing without 

counter, along with0.A.203 of 1990jieard Mr.G.AR.Dora, 

learned counsel for the applicant and learned Advocate - 

General for hespondent N0.2 at greath leangth. 11earing is 

concluded. Judgment is dictated in open court vide sepLat 

sheets attached to the records of O.A.203 of 1990. this 

application is accordingly disposed of leaving the parties 

to beer their own costs. 

Vice-Chairman 

 


